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BILL NO., ] OF 2019

The Delhi Sports University Bill -2019

A

BILL

to establish and incorporate a Sports University at Delhi to facilitate and promote Lhe
Sports Studics, research and extension work in emerging areas of Sports Education with locus on
liberal sports activities and science, for example promote the world class sports persons. trainers.
sporting professional and to promote health care among masses through physical education & the
spirit of sporting & also to achieve excellence in these and connected fields and other matter
connecting therewith or incidental thereto.

Be it enacted by the legislative assembly of the National Capital Territory of Delhi in the
Seventieth year of the Republic of India as follows:-

1. Short Title, Extent and Commencement :-
(1) This Act may be called the Delhi Sports University Act, 2019.

(ii} It shall come into force on such date as the Government of the National Capital
Territory may, by notification in the Officiul Crazette, appoint.

2. Definitions: - In this Aet, unless the context otherwise requires,

(i) “Academic statt” means such categories of staff as are designated by the Statutes ol
the University to be the academic staff of the University;

(ii)  “Board” means the Board of Management of the University;
g

(iit)  “Board of Sports Studies” means the Board ol Sports Studies as may be constituted
under the Statutes of the University:

{iv) “Campus” means the one or .- iltiple units established or constituted by the
University for imparting instructions, conducting training or research, or all of these:

(v} “Centre for Community Qutreach and Extension Services” means the Centre for
Community Outreach and Extension Services of the University:

(vi)  “Centre for Professional Excellence in Sports™ means the Centre for Professional
Excellence in Sports of the University;

(vii)  “Chaneellor”, *Vice-Chancellor” and “Pro Vice-Chancellor™ mean, respectively
the Chancellor, the Vice-Chancellog.and the Pro Vice-Chancellor of the University:

(viii} “Controller of Examinations” means Controller of Examinations of the University:
(ix) “Controller of Finance®” means Controller of Finance of the University :
(x)  “Court” means the Court of the Universily;

(xi) “Council of Sports and Academies” means the Council of Sports and Academics of
the University:

(xil) *Dean™ means the Dean of the University,
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3.

(xiv) “Delhi Sports School” means the Delhi Sports School established. controlled and

administered by the University.

(xv) “Department” means Sports Academic Department within a Faculty;

(xvi} “Employee” means any person appointed by the University;
(xvii) “Finance Committee” means the Finance Committee of the University;

(xviii)“Government” means Lieutenant Governor of the National Capital Territory of Delhi
appointed by the President under article 239 designated as such under article 239
AA of the constitution;

(xix) “Licutenant Governor” means the Lieutenant Governor of the Mational Capitl
Territory of Delhi appointed by the President of India under Article 239 and
designated as such under Article 239 AA of the Constitution:

(xx) “Misconduct” means a misconduct prescribed by the Statutes and the Ordinance;

(xxi) *Notification” means a notification published in the Official Gazelte:

(xxii) “Prescribed” means prescribed by the Statutes made under this Act:

{(xx1i1) “Principal™ means the Principal of the Delhi Sports School and includes, where there
is no Principal, the person who is for the time being duly appointed to act as the
Principal, and in the absence of the Princi pal or the acting Principal, as the case My

be. a Vice-Principal duly appointed as such;
(xxiv) “Registrar” means the Registrar of the University;

(xxv) “School™ means the Delhi Sports School established and administered by the
University:

ixxvi) “Senate” means the Senate of the University:

(xxvil)  “Staff” means all teaching and non-teachj ng stalf of the University;

(xxviii)*Statutes”, “Ordinances” and “Regulations™ mean respectively the Statutes.
Ordinances and Regulations as made under this Act and as applicable for the time
being in force;

xxix) “University”™ means the Delhi Sports University as incorporated under this Act:
p 3 rp

(xxx) “University Schools of Studies™ mean University Schools of Studies as set up by the
University

(xxxi) “University teachers™ mears such persons as may be appointed for imparting
instruction, doing research in any area of academics or sports or conducting training

or coaching in one or other area of sports in the University

Incorporation of the University:-
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(i)

(i1)

(i)

With effect from such date as the Government may, by notification in the of ficial
Gazette, appoint, there shall be established in the National Capital Terri tory of Delhi.
a university by the name of the “Delhi Sports University™.

The Delhi Sports University shall be a body corporate having perpetual succession
and a common seal with power, subject to the provisions of this Act. to acquire, hold
and dispose of property and to contract, and may by the said name sue or be sued.

Provided that the land acquired and building constructed with the assistance of the
Government shall not be disposed without the prior approval of the Government.

The Chancellor, the first Vice-Chancellor, the first members of the Board of
Management, the first members of the Council of Sports and Academics and the first
Registrar of the University so long as they continue to hold such office or
membership and all such persons as may hereafter be appointed at such office or us
members are hereby constituted a body corporate by the name of *Delhi Sports
University”,

University Open to All:-

(1)

(i)

(i)

(i1}

The enrolment, employment and such other facilities or tLhe privileges of the
University shall be open to all eligible persons of either sex without Iy
discrimination on the basis of race, religion, region, creed, casle, class,

Nothing in this section shall be deemed to prevent the University from making anv
special provision in the nature of affirmative action for the benefit of women or of
persons belonging to the weaker sections of the society.

Objectives of the University:-

The Delhi Sports University shall be a University dedicated to promotion of sporls,
academics and research in various aspects of sports and the allied disciplines like
health & exercise sciences. It shall seek to promote professional excellence in sports
and allied disciplines. It shall promote knowledge, academics, research and
professional activities in sports, sports related areas, health and exercise sciences.

Without prejudice to the general objectives of the University as stated in Sub
Section(i) above, the University shall have the following objectives namely:

(a) To develop an institutional framework ic. to develop a eco-system [for
promotion of sports in the National Cupital Territory of Delhi and for the
nation as a whaole,

(b) To promote the research, knowledge development and dissemination.
academics with professional activity orientation in sports,

{c) To inculcate multi-disciplinarity in sports and related disciplines to enhance the
employability of the sports professionals.

(d)  To popularize sports through various community outreach and extension
programme so as to promote general health of the masses through the sports
and related disciplines like physical education and exercise sciences.

{e) To promote quality sports education, develop centre of excellence and promaote
sports as a full time career.

(f) To setup systems for talent scouting and mentoring at the grassroots level.

()  To develop systems for efficient Sports event organization, and promotion of
Sports Event,



(h)

(i)
(1)

(k)

()

To develop processes for strengthening and professionalizing the Sports
Federations in the country.

To develop mechanisms for State - Industry interface,

To develop academic processes for development of world class sporis
infrastructure development,

To provide for instruction in such branches of learning as the University may.
from time to time, determine and to make provision for research and for the
advancement and dissemination of knowledge and skills;

To provide training and coaching in such areas of sports as the University may.
from time to time, determine and v create facilities for the professional
excellence and skill acquisition:

Powers and Functions of the University:- The University shall have the

(i)

(i)

DVS

following powers and perform the following functions, namely;-

The University shall have all such powers and shall perform all such funections
which are required to achieve its objectives and are integral to the functioning
of a dedicated institution of higher learning for holistic promotion of sports.
academiecs and research in various aspects of sports and allied disciplines
including promotion of professional excellence in sports, promoetion  of
research, academics and training in various areas of sports and its allied
disciplines.

Without prejudice to the generality of powers and functions as stated in Sub
Section (i) above, the University shall have following powers and functions:

(2} To create and institute systems and processes for teaching, learning.
research, training, professional development and excellence or the
community outreach and extension services in the area of sports, sports
related areas or the allied disciplines.

(b) To award, subject to such conditions as the University may determinc,
diplomas and certificates to, and confer degrees and other academic

distinetions on the basis of examinutions, evaluation or any other method of
testing on, persons;

(¢) To confer honorary degrees or other distinctions in the manner prescribed
by the Statistes;

(d) To receive benefactions, donations and gifts from persons and 1o name
after them such chairs, institutions, buildings and the like as the University
may determine, whose gift or donation to the University is worth such
amount as the University may decide;

(e) To create academic, sports-professional, administrative, ministerial and
other posts in the University and to make appointments thereto in
accordance with the statutes of University;

(f)  To provide for the terms and conditions of service of—

i) teachers, researchers and the sports-professionals appointed by the
University;

ii) other employees appointed by the University:

With the prior approval of Bourd of Management (BOM)

{2) To appoint persons working in uny other university or organization as

teachers, trainers or sports professional of the University for a specified
period;



(h)

(i)

()

(k)

()

(m)

{n)
(o)

(p)

(q)

(r)

(s)

(t)

(u}
(v}

(w)

(%)
(¥)
(z)

To co-operate or collaborate or associate with any other university,
authority or sports related organization or institution of higher learning in
such manner and for such purpose as the University may delermine;

To approve persons working in any institution co-operating, collaborating
or associating with the University, for Imparting instruction or supervising
research, conducting sports training or such other activities falling within
the domain of the University, and to withdraw such approval;

To approve an institution of higher learning or institutions of specialized
sports training and to withdraw such approval;

To approve persons working in any approved institution for imparting
instruction or supervising research, or imparting sports training and o
withdraw such approval; with the prior approval of Board of Management
(BOM).

To build a body of academia to perlorm academic functions, and to pay
them remuneration in the manner prescribed;

To build a bedy of sports trainers to train sports professionals and to puay
them remuneration in the manner as prescribed:

To set up facilities for sports, academics, research, training or coaching et

To set up facilities for regular and specialized training in various kinds of
sports, and health related exercise sciences

To set up curriculum development centres for various academic subjects
and sports training modules for various sports and games,

To establish and maintain sports training centers and facilities and such
other centers of education, research, training and extension as deemuod
appropriate by the University;

To make provision for research, advisory and training services and. for that
purpose, to enter into such arrangements with other organizations, or
bodies as the University may deem Necessary;

To determine academic and sports based professional standards for
admission to the University which may include examination. evaluation or
any other methods of selection:

To institute and award fellowships, scholarships, studentships, medals and
prizes;

To demand and receive payment of fees and other charges;

To supervise the residence of the students of the University and to make
arrangements for promoting their health and general welfare:

To make such special arrangements in respect of women students as the
University may consider desirable;

To regulate the conduct of the students of the University:
To regulate the work and conduet of the employees of the University;

To regulate and enforce discipline among the employees and the students
of the University and take such disciplinary measures in this regard as may
be deemed necessary:



(aa} To make arrangements for promoting the health and general welfare of the
employees of the University:

(bb) To acquire, hold, manage and dispose of any property, movable or
immovable. including trust and endowment properties, for the purposes uf’

the University: with the prior upproval of the Board of Management
(BoM).

e} To borrow, with the approval of the Government, on security of the
pp
property of the University, moneys for the purposes of the University;

(dd) To assess the needs of the students in terms of subjects, fields of
specialization, levels of education and training of technica! manpower, both

on short and long term basis, and (o initiate NECEessary programmes o meel
these needs;

(ee) To initiate measures to enlist the co-operation of the sports indusiry and
sports professionals to promote the professional excellence in sports. the
academia and research in sports;

(ff)  To provide for instruction through “distance learning™ and “open approach™
and for mobility of students from the non-formal (open leaming) stream to
the formal stream and vice-versa;

(gg) To evolve an operational scheme for enforcing the accountability of the
teachers and other employees to the University system;

{hh) To presecribe a Code of Ethics for the teachers, Code of Conduct for ather
employees and Code of Discipline for the students: and

(ii)  To do all such other acts and things as may be necessary or incidental to the
exercise of all or any of the powers of the University or necessary for
conducive to the attainment of all or any of the objects of the University.

7. Distinetive Features of the University:-

(i)

= (i1)

~ (iii)

(iv)

(v)

- (vi)

It shall be a State University established by and maintained and administered
under the auspices of the Government of the National Capital Territory of Delhi.

The University shall endeavor to operate on sports facilities sharing model, where
in the University shall share the existing sports facilities and infrastructure under
the command of Government of Delhi and jis agencies,

It shall conduet academic programmes similar to formal education system of the
University however, it shall multiple entry point for.the sports persons, who may
do the prescribed bridge courses and join the formal education system,

It shall have a comprehensive physical and academic infrastructure  for
development and research in methodology, equipment, physical [itness. sporls
medicine etc,

It shall have distinct Sparts Excellence Centres to tap talents and promote
excellence in various sporting and gaming fields. The Centres for Excellence shall
have mentor based modules, where in established sports persons shall be invited
to join the institute for mentoring of prospective sports persons.

It shall have University Schools of Studies and offer courses in various disciplines
of study to impart specialized training in Sports Medicine, Sports Technology.
Sports Businesses & Sports Events and Media Management and such other
courses as may be considered needful.




..h'

10.

{vii)  The University shall be established by the initial grant of the Delhi Government,
however, it shall be encouraged to evolve and develop its own revenue ceneration
maodels for its recurring expenditures,

(viti)  The University shall endeavor to participate in various kinds of community

outreach and extension programmes for promotion of sports, sporting spirit.
healthy life styles, sports recreation and physical exercises ete, with special
emphasis on women and persons with special needs like physically challenged,
senior citizens, etc.

(ix}  For promotion of sports and sports based training and talent mentoring the
University shall endeavor to collaborate with similar national and international
institutions,

(x)  The University shall focus on identification of sports talent in the National Capital
Territory of Delhi in particular and the nution in general, training and nurturing of
these talents for their all-round development and the educational knowledge
Impartment to these persons so that they can transit to normal society after the end
of their sports career,

(xi)  The University shall promote, maintain and administer a specialized boarding
school for school level education and promotion of sports excellence and sSports
talent alongside the formal school education,

(xi1)  The University shall have multiple entry points to encourage aspirants, students
and the professionals to engage in one or other aspects of sports.

(xiif)  The university shall have an equal quota lor the students of sports school. Vasant
Kunj, at par with the sports school within the University for Admission in the
university at the appropriate entry point.

8. Authorities of the University: The following shall be the authorities of the
University namely:-

(i) The Board of Management:

(ii) The Court

(i) The Senate

(iv) The Council of Sports and Academics;

(v The Board of Sports Studies:

(wi) The Finance Committee: and

(vii)  Such other authority as may be declared as an authority of the University and its

functions defined by the Statutes of the University,

The Visitor
(i) The President of the Republic of India shall be the visitor of the University.

{ii} Any dispute arising between the University and any other University established
by law in Delhi may be referred to the Visitor. whose decision shall be final and
binding on the parties.

The Chancellor

{1) The Lieutenant Governor of Delhi shall be the Chancellor of the University.

(i) The Chancellor shall be the highest authority of the University and shall, il
present, preside over the convocation of the University for conferring degrees.
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(iii)

(iv)

The Chancellor shall, subject to the provisions of this Act. exercise such powers
as may be prescribed.

Without prejudice to the powers as muy be prescribed. the Chancellor shall.
subject to the provisions of this Act have the following power:

{(a)

(b)

{(c)

{d)

(0

(2)

(h)

(i)

The Chancellor shall have the power 10 cause an inspection. to be made by
such person or persons as he may dircct, of the University. sports centres or
divisions maintained by the University, the buildings, the laboratories and
equipment, sports infrastructure and facilities and also of the teaching.
professional training and the examination or assessment and other work
conducted or done by the University, its centres of divisions 2s the case may
be, and to cause an inquiry to be mude in the like manner in respect of anv

matter connected with the administration or finances of the University. its
centres or division as the case may be,

The Chancellor shall, in every case, give notice to the University ol his
intention to cause an inspection or inquiry to be made and the University
shall, on receipt of such notice, have the right to make such representation 1o
the Chancellor, as it may consider necessary, within such period as specificd
in the notice.

After considering the representation , if any, made by the University, the
Chancellor may cause to be made such inspection or inquiry as is referred wo
in sub-section(3).

Where an inspection or inquiry has been caused to be made by the.
Chancellor, the University shall be entitled to appoint a representative who
shall have the right to be present and be heard at such inspection or inguiry.

The Chancellor may address the Vice-Chancellor with reference to the result
of such inspection or inquiry as is referred to in sub-section (3) and the
Vice-Chancellor shall communicate to the Board of Management the views
of the Chancellor with such advice as the Chancellor may be pleased to ofier
upon the action to be taken thereon,

The Board of Management shall communicate through the Vice-Chancellor
to the Chancellor on action, if any, as it proposes to take or has been taken
by it upon the result of such inspection or inquiry.

Where the Board of Management docs not, within a reasonable time. take
action to the satisfaction of the Chuncellor, the Chancellor may issue such
directions as he may think fit and the Board of Management shall comply
with such directions,

Without prejudice to the foregoing provisions of this section, the Chancellor
may, by order in writing, annul any proceeding of the University which is
not in conformity with this Act, the Stututes or the Ordinances:

Provided that before making any such order, the Chancellor shall call upon
the University to show cause why such an order should not be made and
shall consider the cause shown, il any, within the time-limit specified by
him.

11. The Board of Management

(i)

(i1}

The Board of Management shall be the principal executive body of the University
and shall meet at least two times in an academic year,

The constitution of the Board of Management, the term of office of its members
and its powers and functions shall be such as may be prescribed.



(iii)

(iv)

(v)

(vi)

(vii)

(wviil)

(ix)

The Vice Chancellor of the University shall be the Chairperson of the Board of
Management

The Board of Management shall consist of the following persons. namely —
{a) Vice-Chancellor ¢ Chairperson (ex-officio);
{b) Pro Vice-Chancellors (ex-officio);

{c) Minimum four to maximum six eminent persons from the dis;:iplines of
sports, technology, science, humanities, social sciences and management
lo be nominated by the Government (on the recommendations of the
Vice-Chancellor). Out of nominated eminent persons, one person will,
compulsorily, be from the discipline of sports.

(d) Two eminent persons from the Industries or Organizations associated with

sports to be nominated by the Government (on the recommendations of
the Vice-Chancellor),

(e) A representative of University Grants Commission (LIGCY;
(f) A representative of Sports Academy of India. Govt, of India;
() Principal Secretary/Secretary (1ruining and Technical Education) of the

Government (ex-officio);

(h) Principal Secretary or Secretary, Finunce of the Government (ex-officio)

(i Frincipal Secretary or secretary, Higher Education of the Government {ex-

officio);
() Director, Education of the Government (ex-officio);
(k) Four Deans of the Sports Universily as nominated by the Vice-Chancellor:

(N Two Heads of Departments of sports as nominated by the Viee-
Chancellor;

{m) Registrar — Member-Secretary (ex-olTicio);

Where a person has become a member of the Board by reason of the office or
appointment he holds, his membership shall terminate when he ceases to hold
that office or appointment;

The term of office of the nominated members of the Board, other than ex-officio
members, shall be three years but they are eligible for re-nomination for
maximum of total two tenures;

A member of the Board shall cease to be o member, if he resigns or becomes of
unsound mind, or becomes insolvent or is convicted of a criminal offence
involving moral turpitude; A member, who is employee of the University shall
also cease to be member, if he accepts a full time appointment in another
University or if he not being an ex-officioc member, fails to attend threc

consecutive meetings of the Board without taking prior approval ol the Vice-
Chancellor;

A member of the Board. other than an ex-officio member may resign from his
office by a letter addressed to the Chairperson, Board of Management and such
resignation shall take effect, as soon as, it has been accepted by him:

Any vacancy in the Board shall be filled by nomination by the respective

nominating authority and on expiry of the period of the vacancy such nomination
shall cease to be effective:
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12.

(i)

(ii)

Powers, functions and meetings of the Board of Management-

The Board shall have the following powers and functions, namely:-

(a)

(b)

(c)

(d)

el

(£

(g)

(h)

()

{a)

(b)

{c)
(d)

(e}

(£)

e)

to consider and pass resolutions on the annual report and the annual accounts o r
the University and the report of its auditors on such accounts;

to exercise all financial powers and manuge and regulate the finances, accounts.
investment, properties, business and all other administrative affairs of the
University and for the purpose, constitute commitiees and delegate the powers Lo
such committees or such officers of the University as it may deem fit;

to invest any money belonging to the University, including any unapplied income
in securities as it may, from time to time. think fit, on the advice of Finance
Committee, except land acquired or buildings constructed with the assistance ol
the Government, in which cases, the prior approval of the Government shall be
required;

to enter into, vary, carryout and cancel contracts on behalf of the University and
for that purpose to appoint such officers as it may think fit:

to provide the buildings, premises, furniture, computers and apparatus and other
means needed for carrying on the work of the University;

to entertain, adjudicate upon, and if it thinks fit. to redress any grievances of the
officers, the teachers, the students and the employees of the University:

to create posts of all Groups on the recommendation of Senate  and appoint
persons to academic as well as other posts in the University:

to select a common seal for the University;

to lay down policy guidelines for admitting “Foreign students, Persons of Indian
Origin (PIOs), the Non-Resident Indians (NRIs) and sponsored students” as
supernumerary against higher fee prescribed by it from time to time;

to exercise such other powers and to porform such other duties as may be
considered necessary or imposed on it by or under this Act;

The Board shall meet at least, two times in a year and not less than filteen davs
notice shall be given for such meetings.

The meetings of the Board shall be called by the Registrar under instructions of
the Vice-Chancellor or at the request of nuot less than eight members of the Board.

One half of the members of the Board shall form the quorum at any meeting.

In case of difference of opinion among the members, the opinion of the majority
shall prevail;

Each member of the Board shall have one vote and if there be equality of votes on
any question to be determined by the Board, the Chairperson of the Board uor,

as the case may be, the member presiding over that meeting shall, in addition.
have a casting vote,

Every meeting of the Board shall be presided over by the Chairperson, Board of
Management, who shall be the Vice-Chancellor of the University. In the absence
of the Vice-Chancellor, a senior-most Pro-Vice-Chancellor shall preside over the
meeting of Board of Management, and if there is no Pro-Vice-Chancellor in the
University, senior-most Dean shall preside over the meeting,

In emergent cases, the Chairperson may exercise the powers of the Board of
Management and inform the Board of the action taken by him in good faith for its
ratification in the next meeting of the Board and the Board may either ratify the
decision of the Chairperson or accept it wilh modifications or reject it and in the
event of modification or rejection of the decision of the Chairperson by the Board,

pVS
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13.

(h)

such decision shall stand modified or rejected, as the case may be, retrospectivel v
i.e., from the date of implementation of such decision of the Chairperson.,

If urgent action by the Board becomes necessary, the Chairperson, Board ol
Management, may permit the business (o be transacted by circulation of papers 1o
the members of the Board, and the action so proposed to be taken shall not be
taken unless agreed to by a majority of members of the Board and the action su
taken shall be forthwith intimated to all the members of the Board and in case the
authority concerned fails to take a decision, the matter shall be referred to the
Chancellor, whose decision shall be final,

The Senate-

(1)

(ii)

(i}

The Senate shall be the principal academic body of the University and shall.
subject to the provisions of this Act, the Statutes and the Ordinances. have the
control and regulations of, and be responsible for. the maintenance of standards of
instruction, education, research and examination within the University and shall
exercise such other powers and perform such other duties as may be conferred or
imposed upon it by the Statutes.

The Senate shall have the right to advise the Board on all academic matters,

The Senate shall consist of the following persons, namely:-

(a) Chairperson: Vice-Chancellor of the University (ex-officio) :
(b) Pro Vice-Chancellors (ex-officio);

(c) Four persons, who are not employees of the University to be co-opted by
the Senate on the recommendations of the Vice-Chancellor from amongsl
sports eminence, educationists, scientists or engineers of repute;

() A nominee of the University Granis Commission;

(e) A nominee of the Sport Academy of India;

(N A representative of Sports Industries, as nominated by the WVice-
Chancellor;

(g) All Deans of the University ;

{h) Four Heads of Departments as nominated by the Vice-Chaneellor;

(i) Four Professors of the University us nominated by the Vice-Chancellor:

(i) One Associate Professor and one Assistant Professor as nominated by the
Vice-Chancellor;

(k) Controller of Examinations;

(1 One person of eminence who is alummi, as nominated by the Vice-
Chancellor;

(m) Two Student representatives as nominated by the Vice-Chancellor: and

(n) Eegistrar - Member- Secretary (ex-officio).

{iv) The term of the members of the Senate, other than ex-officio members, shall be three
years except the student representative, in which case the tenure will be for one vear:

Powers, Functions and Meetings of the Senate-

11



(1) subject to the provisions of this Act, Statutes, Ordinances and Regulations and overall
supervision of the Board, the Senate shall manage the academic affairs and matters in the
University and in particular shall have the following powers and functions, namely:-

(i1}

{a)
(b)

£

(d)

()

()

(g}

(h)

(i)

)

(k)

(k)

(m)

(n)

(o)

p)

(a)

Lo report on any matter referred or delegated to it by the Board:

to make recommendations to the Board with regard to the creation, abolition or
classification of teaching posts in the University and the emoluments payable and
the duties attached thereto;

to make recommendations to the Board with regard to the creations and abolition
of various faculties of studies and academic Departments;

to promote research within the Universily and to require from time to time, report
on such research;

to consider proposals submitted by the teachers on the academic activities;

to lay down policies for admissions to the University:

to recognize diplomas and degrees of other Universities and Institutions and to
determine their equivalence in relation Lo the diplomas and degrees of the
Universities;

to fix, subject to any conditions accepted by the Board, the time., mode and
conditions of the competition for Fellowship, Scholarship and other prizes and 1o
recommend for award of the same;

to appoint examiners and moderators, and if necessary to remove them and 1o fix
their fees, emoluments, traveling and other ullowances and EXpEnses;

to recommend arrangements for the conduct of examinations and the dates for
helding them;

to declare and review the result of the various examinations or to appoint
committees or officers to do se. and o make recommendations regarding the

conferment or grant of degrees, honors, diplomas, licenses, titles and marks of
honor;

to recommend stipends, scholarships, medals and prizes and to make other
awards in accordance with the regulations and such other conditions as may be
attached to the awards;

to approve or revise the syllabus for the prescribed courses of study and lists of
prescribed or recommended text books und to decide for publishing of books by
the University;

to approve such forms and registers as are from time to time, required by the
ordinances and regulations;

to formulate, from time to time, the desired standards of education to be adhered
in drawing up the curriculum and syllabi for being taught in the University;

to perform, in relation to academic matters, all such duties and to do all such ucts
as may be necessary for the proper carrying out of the provisions of this Act and
the Ordinances and Regulations made there under;

The Senate shall meet as often as may be necessary, but not less than three times.
during an academic year;

12
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(b)

{e)

(d)

(e)

One half of the existing members of the Senate shall form the quorum for o
meeting of the Senate:

In case of difference of opinion among the iembers, the opinion of the majority
shall prewvail,

Each member of the Senate, including the Chairperson of the Senate. shall have
one vote and if there be an equality of votes on any matter Lo be determined by
the Senate, the Chairperson shall in addition. have a casting vote;

Every meeting of the Senate shall be presided over by the Vice-Chancellor and in
the absence of Vice-Chancellor, the Pro-Vice Chancellor as nominated by the
Vice-Chancellor, will preside the meeting and in his absence, senior most Dean
will preside over the meeting;

I urgent action by the Senate becomes necessary, the Chairperson of the Senate

may permit the business to the transacted by circulation of papers to the members of the
Senate and the action proposed to be taken shall not be taken unless agreed to. by o
majority of the members of the Senate, and the action as taken shall forthwith he
intimated to all the members of the Senate, and in case the authority concerned fails to
take a decision, the matter shall be referred to the Chancellor whose decizion shall be

final.
The Court -
(i) The Court shall be the supreme authority of the University and shall consist of the
following persons namely:-

(a) Chancellor, who shall be the chairperson;

(bl Minister of Education of the Government {ex-officio),

(c) Vice-Chancellor (ex-officio);

{d) Pro Vice-Chancellors (ex-officio):

(e) Principal Secretary/Secretary (Training and Technical Education) of the
Government (ex-officio):

() Principal Secretary/Secretary (Higher liducation) of the Government (ex-
officio);

(2 Principal Secretary/Secretary (Finance) of the Government  (ex-officio):

(h) Director, Education of the Govermmeni {ex-otticio):

{i) Four eminent persons from the disciplines of sports, technology, science.
humanities, social sciences and management to be nominated by the
Government on the recommendations of the Vice-Chancellor. Out of
nominated eminent persons, one person will, compulsorily, be from the
discipline of sports,

) One representative of alumni of the University to be nominated by the Vice-
Chancellor for a period of two years:

(k) Four Deans of the University as nominated by the Vice-Chancellor;

(1 Two Heads of Departments as nominuted by the Vice-Chancellor;

{m} A member of non-teaching staff to be nominated by Vice-Chancellor by

rotation for a tenure of one year:

o
0\! 13



(n) Fegistrar - Member-Secretary (ex-officio).

(i1) The term of office of the nominated members of the Court, other than ex-officio members.

(1)

(iv})

()

(vi)

{wii)

16.

(i)

(ii)

(i1}
{iv)

(v}

(vi)

17,

shall be three years,

Where a person has become a member of Court by reason of the office or appointment he
holds, his membership shall terminate when he ceuses to hold that office or appointment.

A member of the Court shall cease to be a member if he resigns or becomes of unsound
mind, or becomes insolvent or is convicted of a criminal offence involving moral
turpitude.

A member shall also cease to be member if he accepts a full time appointment in another
University, or if he not being an ex-officio member fails to attend three consecutive
meetings of the Court.

A member of the Court, other than an ex-officio member, may resign his office by a letwer
addressed to the Chancellor and such resignation shall take effect as soon as it has been
accepted by him,

Any vacancy in the Court shall be filled by nomination by the respective nominating

authority and on expiry of the period of the vacuney such nomination shall cease o e

effective.
Powers, functions and meetings of the Court-

Subject to the provisions of this Act, the Court shall review, from time to time, the broad
policies and programmes of the University and suggest measures for improvement and
development of the University, the Court shall have the following other powers and
functions namely:-

(a) to consider the broad policjes or any proposed modification thereof by the Board
of Management;

(b} to advice the Chancellor in respect of any matter which may be referred to it for
advice; and

(c) to perform such other functions as may be prescribed.

The Court shall ordinarily meet at least once in every calendar year, and that meeting ol
the Court shall be called by the Registrar with the approval of the Chancellor;

For every meeting of the Court, normally fifteen days notice shall be given:
One half of the members existing on the rolls of the Court shall form the quorum;

Each member shall have one vote and if there be equality of votes on any question to he
determined by the Court, Chairperson of the Court shall, in addition, have a casting vole:

In case of difference of opinion among the members, the opinion of the majority shall
prevail;

The Council of Sports and Academics

(i} The Council of Sports and Academics shall be the principal advisory body to the
advice the Board of Management on the sports, academic. research and other
professional domains of the University. '

{ii) It shall, subject to the provisions of this Act, the Statues and the Ordinances, have
the control and regulation of, and be respunsible for, the maintenance of standards
of instruction, training, education in various areas of academics and the sports and
that of the examination and assessment system within the University and shall
exercise such other powers and perform such other duties as may be conferred or

imposed upon it by the Statutes.
q s 14
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{11}

(iv)

{v)

The constitution of the Council of § ports and Academics and the term of office uf
its members shall be such as may be prescribed.

The Council of sports and academics shall consist of the following persons.
namely:-

(a)
(b)

(e)
(f)

(Z)

The Vice-Chancellor who shall be the chairman:

Five persons from amongst sports person, educationists of repute or men
of letters or eminent public men, who are not in the service of the
University, and nominated by the Government;

A nominee of the University Grants Commission or its successors:

Five professors nominated by the Vice-Chancellor with the prior approval
of the Chancellor;

all Heads of the schools;

two members of the teaching stall, one each respectively representing by
the Vice-Chancellor, with the prior approval of the Chancellor:

Such other member as may be prescribed by the Statutes.

The term of the members of the Academic Council, other than ex-officio
members, shall be three vears.

Powers, functions and meetings of the Council of Sports and Academics,

(i}

Subject to the provisions of this Act, Statutes and Regulations and overall
supervision of the Board of Management, the Council of sports and academic
shall manage the academic affairs and matters in the University and in particulur
shall have t he following powers and functions, namely:- :

(a)

(b)

(c)

(d)

(e)

(f)
()
(h)

to report on any matter referred or delegated to it by the Governing Body
or the Board of Management:

to make recommendations to the l3oard of Management with regard to the
creation, abolition or classification of trainer and teaching posts in the
University and the emoluments payable and the duties attached thereto:

to formulate and modify or revise schemes for the organization of the
faculties, and to assign to such facullies their respective subjects and also

to report to the Board of Management as to the expediency of the
abolition or sub-division of any fuculty or the combination of one faculty
with another;

lo recommend arrangements for the instruction and examination of
persons other than those enrolled in the University;

to promote research within the University and to require from time (o
time, reports on such research;

to consider proposals submitted by the faculties;
to lay down policies for admissions to the University:
to recommend recognized diplomas and degrees of other U niversity and

institutions and to determine their equivalence in relation to the
certificates, diplomas and degrees ol the University;

15



(k)

(m}

(n)

(p)

(q)

(i) (a)

(b)

to fix, subject to any conditions accepted by the Courtl. the time. mode and
conditions of the competition for Fellowships, Scholarships and other
prizes and to recommend for award of the same:

to make recommendations to the Board of Management wilh regard to the
appointment of examiners and, if necessary, their removal and fixations of
their fees, emoluments and traveling and other expenses:

to recommend arrangements for the conduct of examinations and the dates
for holding them; '

to declare or review the result of the various examinations or to appoint
committees or officers to do so, and to make recommendations regarding
the conferment or grant of degrees, honours, diplomas licences. titles and
marks of honour:

to recommend stipends, scholarships., medals and prizes and to make other
awards in accordance with regulations and such other conditions as may
be attached to the awards:

to approve the syllabus for the prescribed courses of study and to approve
or revise lists of prescribed or recommended text books and to publish the
same;

to approve such forms and registers as are, from time to time, required by
the regulations;

to formulate, from time to time, the desired standards of sports education
to be adhered in drawing up the curriculum and syllabi for being taught in
the University:

te perform., in relation to academic matters, all such duties and w do all
such acts as may be necessary for the proper carrying out of the provisions
of this Act and the regulations made there under.

The Council of Sports and Academic shall meet as ofien as may be
necessary, but not less than two times, during an academic year.

One half of the existing members ol the Council of Sports and Academic

shall form the quorum for a meecting of the Council of Sports and
Academic.

In case of difference of opinion wmong the members, the opinion of the
majority shall prevail.

Each member of the Council of Sports and Academic. including the
Chairman of the Council of Sports and Academic. shall have one vote and
if there be an equality of votes on any question to be determined by the
Council of Sports and Academie, the Chairman of the Council of Sports
and Academic, or, as the case may be. the member presiding over that
meeting, shall in addition, have a casting vote,

Every meeting of the Council of $ports and Academic shall be presided
over by the Vice-Chancellor and in his absence by a member chosen in the
meeting to preside on the occasion.

If urgent action by the Council of Sports and Academic becomes necessary.
the Chairman of the Council of Sports and Academic may permit the
business to be transacted by circulation of the papers to the members of the
Council of Sports and Academic, The action proposed to be taken shall not
be taken unless agreed to, by a mujority of the members of the Council ol
Sports and Academic. The action so taken shall forthwith be intimated (o
all the members of the Council of Sports and Academic. In case the
authority concerned fails to take a decision, the matter shall be referred 10
the Chancellor, whose decision shall be final.

19.  The Planning Board

16



20,

(1) There shall be constituted a Planning Board of the University which shall be the
principal advisory body to advice the Board of Management on the planning,
growth and the development of the University and shall also be responsible for
monitoring the planned development and the growth of the University in terms of
the decisions of the Board of the Management on such issues.

(ii) The constitution of the Planning Board, the term of office of its members and its
powers and functions shall be such as may be prescribed,

The Finance Committee

(n There shall be constituted a Finance Committee of the University which shall be
the principal advisory body to advice the Board of Management on the resource
generation, financial prudence, expenditure control and accounting management
of the University shall also be responsible for monitoring the implementing the
decisions of the Board of Management on such issues.

(i1} It shall be responsible for overall financial stability of the University and terms of
its resource generation, expenditure control, accounting integrity.

(1i1) The constitution of the Finance Committee, the term of office of its members and
its powers and functions shall be such as may be prescribed.

{iv) There shall be a Finance Committee consisting of the following:
{a) Vice-Chancellor : Chairperson (ex-officio):

(k)  Principal Secretary/Secretary (Truining & Technical Education) of the
Government or his nominee (ex-oificio);

(c)  Principal Secretary/Secretary (Finance) of the Government or his
nominee, (ex-officio);

() Principal Secretary or Secretary (Planning)/Director Planning of the
Government or his nominee, (ex-officio);

(e)  Principal Secretary or Secretary (lligher Education) ol the Government or
his nominee;

(f)y  Pro-Vice Chancellors (ex-officio);
(g)  Registrar (ex-officio);

(h)  Two other members nominated by the Board from amongst its members of
whom at least one should not be un employee of the University;

(i) Controller of Finance - Member-Secretary (ex-officio);

{v) The term of the members of the Finance Committee other than the ex- officio
members, shall be three years;

(wi) The funetions and duties of the Finance Committee shall be as follows:-

(a) to examine and scrutinize the annual budget of the University and to
make recommendations on [inancial matters to the Board of
Management;

(b) to consider proposals for new expenditure and to make
recommendations to the Board of Management;

(c) all proposals relating to revision of grades. up gradation of the pav-
scales and those items which are not included in the budget. shall he

17



22,

23,

24.

21.

()

(e)

89]

()

examined by the Finance Commitiee before they are considered by 1he
Board of Management:

to consider the annual accounts and the financial estimates of the
University prepared by the Controller of Finance and laid before the
Finance Committee for approvul and thereafter submitted to the Bourd
of Management;

the Finance Committee shall fix the limits for the total recurring and
non-recurring expenditure for the year. based on income and resources
of the University, and no expenditure shall be incurred by the
University in excess of the limits so fixed, without the approval of the
Finance Commitiee;

to give its views and to make recommendations to the Board ol
Management on any financial question affecting the University  either
on its own initiative or on reference from the Board of Management:

to recommend the investment of any money belonging to the U niversity.
including any unapplied income, in such securities as it may, from time
to time, think fit, or in the purchuse or immovable property in India, with
the like power of varying such investments from time to time.

(vii)  The Finance Committee shall meet, at leust, four times in a yvear; five members of
the Finance Committee shall form the quorum at any meeting;

(viii) In case of difference of opinion among the members, the opinien of the majority
of the members present shall prevail;

The Building and Works Committee-

(i) There shall be constituted a Building and Works Committee of the University 1o
be the principal planning body of the University which shall also be responsible
for construction, maintenanée and monitoring the development of infrastructure ol
the University;

(ii) The constitution of the Building and Works Committee, the term of office of ils
members and its powers and functions shall be such as may be prescribed;

Other Authorities: -

The constitution, powers and functions of the other authorities which may be declared by
the Statutes to be the authorities of the University, shall be such as may be prescribed:

Disputes as to the Constitution of the University Authorities

If'any question arises as to whether any person has been duly elected or appointed as. or
is entitled to be, a member of any authority of the University, the matter shall be referred
to the Chancellor whose decision thereon shall be the final.

The quorum of the University Authorities

The quorum of the multi member University authorities shall be not less than one third of
the total membership excluding the vacancies, if'any, participating in the meeting.

Officers of the University

The following shall be the officers of the University:-

(i} the Vice-Chanecellor;
(ii) the Pro Vice-Chancellor;

(iii) the Deans;

15



= _ (iv)
(v)
{vi}

~ (vii)

{ix)
(=]}
- (xi)

the Directors
the Registrar;
the Controller of Finance;

the Controller of Examination

(viii} the Administrator of Sports Facilities
the Librarian
the Proctor

the Principal and

(xii) Such other officers as may be declared by the Statutes to be the officers of the

University,

26. The Vice- Chancellor

(i)

= (i)

. (iii}

(iv)

(v)

{vi)

The Vice-Chancellor shall be a Sports scholar or a sports person of international
eminence.

The Vice-Chancellor shall be appointed by the Chancellor in such manner. for

such term and on such emoluments and other conditions of service as may he
prescribed.

The Vice-Chancellor shall be the principal executive officer of the LI niversity and
shall exercise the supervision and control aver the affairs of the University,

Subject to the provisions of this Act, Statutes and Ordinances as may be
applicable, the Vice Chancellor shall pive effect to the decisions of all the
authorities of the University.

The Vice-Chancellor may, if he is of the opinion that immediate action is
necessary on any matter, exercise any power conferred on any authority of the
University by or under this Act and shall report the Board of Management by or

under this act and shall report to Board of Management and action taken by him
on such matter.

Provided that if the Board of Management is of the opinien that such
action ought not to have been taken, it muay refer the matter o the Chancellor
whose decision thereon shall be final,

Provided further that any person in the service of the University who is
aggrieved by the action taken by the Vice -Chancellor under this sub-section.
shall, have the right to appeal against such action to the Board of Management
within ninety days from the date on which such action is communicated to him
and thereupon the Board of Management may confirm, modify or reverse the
action taken by the Vice-Chancellor,

The Vice-Chancellor may, if he is of the opinion that immediate action is
necessary on o any matter, exercise any power conferred on the Board of
Management by or under this Act and shall report to the Board of Management
the action taken by him on such matter.

Provided that if the Board of Management is of the opinion that such
action ought not to have been taken, it may refer the matter to the Chancellor
whose decision thereon shall be final.

Provided further that any person in the service of the University who is
apgrieved by the action taken by the Vice -Chancellor under this sub-section.
shall, have the right to appeal against such action to the Board of Muanagement
within ninety days from the date on which such action is communicated 1o him
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27.

25,

31.

32.

33.

and thereupon the Board of Management may confirm, modify or reverse the
action taken by the Vice-Chancellor,

{(vil) The Vice-Chancellor shall exercise such other powers and perform such other
functions as may be prescribed by the Statutes and the Ordinances.
Provided further that any person in the service of the Universi ty who is aggrieved
by the action taken by the Vice -Chancellor under this sub-section. shall, have the
right to appeal against such action to the Board of Management within ninety
days from the date on which such action is communicated to him and thereupon
the Board of Management may confirm, modify or reverse the action taken by the
Vice-Chancellor.

The Pro Vice-Chancellor

The Pro Vice-Chancellor shall be appointed in such manner, on such emoluments and
other conditions of service, and shall exercise such powers and perform such functions, as
may be prescribed.

The Deans

Every Dean shall be appointed in such manner, and shall exercise such powers and
perform such duties as may be prescribed.

The Registrar
(i) The Registrar shall be appointed in such manner. on such emoluments and ather

conditions of service, and shall exercise such powers and perform such functions,
as may be prescribed.

(i) The Registrar shall be the custodian of the properties, the records and the common

seal of the University and shall have the powers to authenticate records on behalf
of the University.

(iii) The Registrar shall be the Member Secretary of all the multi member authorities
of the University, and shall in his capacity as the Member Secretary notify the
minutes of the meeting and the decisions of such authorities not later than three
weeks from the date of the meeting.

(iv)  Subject to the provisions of this Act, Statutes and Ordinances. the Registrar shall
have the power to enter into and sign agreements on behalf of the University.

(V) The Registrar shall have the power to engage advocates, sipn vakaltnamea, give
alfidavit on behalf of the University in a legal or court proceeding,

The Controller of Finance

The Controller of Finance shall be appointed in such manner, on such emoluments, and
other conditions of service and shall exercise such powers and perform such duties as
may be prescribed.

The Directors

Every Director shall be appointed in such manner, and shall exercise such powers and |,
perform such duties as may be prescribed.

The Controller of Examination

The Controller of Examination shall be appointed in such manner, and shall exercise such
powers and perform such duties as may be prescribed.

The Administrator of Sports Facilities
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35.

36.

The Administrator of Sports Facilities shall be appointed in such manner, and shall
exercise such powers and perform such duties as miay be prescribed.

The Proctor

(i)

(i)
(iii)

Proctor shall be the head of the Proctorial Board of the U niversity vested with the
responsibility to maintain discipline among the students.

The Proctorial Board shall be constituted in such manner as may be prescribed,
Proctor shall be appointed in such manner and shall exercise such powers and
perform such duties as may be prescribed.

The Principal

The Principal of Delhi Sports School shall be appointed in such manner, and shall
exercise such powers and perform such duties as may be prescribed.

Other officers

The manner of appointment, emoluments, powers und duties of the other officers of the
University shall be such as may be prescribed.

Academics and Research

(i)

(ii)

(1)

(iv)

(v)

Academics and Research in various disciplines of study related to Sports and
allied disciplines shall be the core academic functional domain of the University.

Without prejudice to the power of the University Authorities to establish and wind
up a University Schoel of Studies, the University shall have the following
University School of Studies to conduct its academic and research activities in
various disciplines of study at graduate, undergraduate and research levels:

{a) University Schoaol c;f Sports Technology

{b) University School 01-“' Sports Health Sciences

(c) University School of Sports Ethics, Humanities and Social Sciences
id) University School of Sports Economics and Management

(e) University School of Sports Architecture

{6 University School of Physical BEducation and Teachers’ Training

University shall develop its undergraduate, post graduate and research depree
courses and shall be introduced as a progrumme of study only after the approval
of the Council for Sports and Academics, :

These courses shall be taught by the teachers or the professionals of the respective
disciplines of study employed by the University.

Each of the University Schools of Studies shall be headed by a Dean who shall
have the responsibilities to manage the day to day academic affairs of the school.
The programmes of studies, the course content and the overall academic and
research of a University School shall be administered by the Dean under the
policy framework and supervision of the following school level bodies;

{a) Board of Studies:

i) It shall be the principal academic body within the
University School of Study and shall supervise and plan the
c academic activilies ol the School.
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ii} The composition of the Board of Studies shall be as

prescribed.
(b) School Research Committee:
i) It shall be the principal rescarch body within a University

School of Study and be responsible for the research
activities therein.

11] The éﬁmpositinn ol the Board of Studies shall be as
prescribed.

Skill Development, Sports Recreation, Community Qutreach and Extension Services

(i)

(ii)

(iii)

(iv)

{v)

(vi)

(wii)

The University will have a Centre for Community Outreach and Extension
Services which shall undertake activities for the promotion of skill development.
sporis recreation, community outreach and extension services.

Without prejudice to the power of the University Authorities to introduce one or
other academic and professional courses on short term basis for promotion of
sports in the community, the Centre may conduct following kinds of short term
COUrses

{a) Short term courses on skill development in sports for amateurs and para
sporls personnel,

(b} Job oriented certificate and diploma courses in sports related vocations.

(c) Bridge Courses for educational empowerment of sports persons and sports
personnel who may have been deprived of formal education svstem and

wants o re-enier the formal cducation system and obtain one or other
tormal academic degree.

The Centre shall engage in various other kinds of sporis recreation and sports
related community outreach and extension activities 1o enhance sporting skills.
sports participation and sports appreciation among the common people.

The Centre shall be headed by a Director designated as Director (Community
Outreach and Extension Services),

The course content, the programme structure., methodologies. duration and the
entry levels of the regular certificate and diploma courses may be developed by
the sub Committee constituted by the Council of Sports and Academics of the
University,

The Vice Chancellor shall constitute a Centre Coordination Comumittee consisting
of three professors of the University Schools of Studies and three professionals
from the Centres for Professional Excellence in Sports who are generally
associated with this Centre for a term of two years to overall supervise, frame
policy guidelines and oversee the activities of the Centre from time 1o time,

The Director of the Centre shall be the Chairperson of the Centre Coordination
Committee.

Professional Development and Excellence in Sports

(1)

(i1)

oV

The University will have a Centre for Professional Excellence in Sports which
shall administer and manage the sports specific training and coaching divisions w
prepare sports persons for national and international sporting events.

The Sports Specific Divisions administered and managed by the Centre lor
Professional Excellence in Sports shall be the institutional [ramework lor
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(iif)

{iv)

(v)

(vi)

{vii)

(viil}

{ix)

(=)

grooming the talent and honing the sporting skills of the prospective sports
persons,

Without prejudice to the power of the University Authorities to establish and wind
up any specific sports division, the Centre shall have the following SPOrLS
divisions

(a) Athletics Division

(b) Field Sports Division !
{c) Aquatic Games Division

(d) Indoor Games Division

(e) Indigenous Sports Division

i Adventure Sports Division

It shall be imperative for all the Sports Division of the Centre for Professional
Excellence in Sports to maintain quality driven training facilities and
infrastructure in its area of Sports for imparting world class training to the
aspirant sports persons.

Each division under the Centre shall maintain a pool of resource persons drawn
from established sports persons at the national and international level for
imparting specialised coaching to the admitted trainees. The resource Persons
willing to have long term association with the Centre for Professional Excellence
in Sports may be formally associated with the University as adjunct Prafessors.
Besides the pool of resource persons drawn from the set of established SpOIts
persons of the country, the University shall create its own pool of trained
professionals for imparting training and coaching to the admitted trainees in
various Divisions of the Centre for Professional Excellence in Sports,

The primary aim of the Sports Divisions of the Centre for Professional Excellence
in Sports shall be the identification of sporting talents at early age and grooming
their talent, honing their skills and mentoring them to pick up a successful carecr
as 5ports persons.

As the basic objective of the Centre is Professional Excellence in Sports,
appropriate systems shall be developed o ensure the full commitment of the
trainees to the sports coaching and ulso alongside ensure their education:l
empowerment in a manner that sports excellence remains their focus, Te this end
provision shall be made for liberalised academics to ensure that a standard deprov
of academic proficiency is obtained by the trainees without compromising on the
imperatives of the professional proficiencies in sports,

Each Sports Division shall make appropriate provision for *multiple entry system’
and ‘special induction program’ for persons exhibiting or possessing sporting
talents for their admission in the Divisions.

A sports trainee on the successful completion of the training /coaching
programme at one or other Division may be awarded the generic degree of
BA(Sports)/B.Sc.(Sports) subject to the fulfillment of the objective and
measurable performance index laid down by the University.

The trainees who join these Divisions at early age because of their exhibited
natural talents in sports shall be allowed to take advantage of the bridge courses/
programmes of the University lo continue the lformal education.

S _
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(xi)

%)

(xiii)

{(xiv)

(=v)

The Divisions of the Centre shall develop mechanisms and processes for
facilitating the participation of their trainees in one or other national and
international sporting events from time to lime.

The Divisions of the Centre would also design programs and modules for
producing qualified trainers, experts, coaches for the specific sports /games
coming under their domain,

The Centre for Professional Excellence in Sports shall be headed by a Director
who shall be responsible for overall conduct of the affairs of the Centre [or
Professional Development and Excellence in Sports and various sports divisions
established under it.

Each Sports Division shall be headed by a Professional Head. who shall report 1o
the Director (centre for Professional Development and Excellence in Sports}. The
Professional Heads shall be responsible for day to day affairs of the respective
Sports Divisions. The Professional Heads of the Sports Division shall be a person
with established sports credentials.

The overall policy making body of the Centre for Professional Excellence in
Sports will be the Council for Professional Sports Excellence {equivalent to the
Board of Studies of the University Schools of Studies). The Council shall be
composed of the Professional Heads of the Sports Division. eminent SpOITS
personalities (one each from the area of expertise of each sports division)., The
Council shall be chaired by the Director of the Centre for Professional Excellence
in Sports who shall also be a member of the Council.

Larly Sports-Talent Scouting and Grooming

(1)

(ii)

(111}

(iv)

(v)

(vi)

(wii)

The University shall establish, adminisier and manage a boarding school for
scouting and grooming sporting talent from early ages.

The School shall identify and admit students with sporting  lalents al sixth
standard onwards and train them for a successful professional career in Sports.

The school shall serve as the specialized feeder institution for the University and
the students passing out from the School shall be encouraged 1o continue with the
Delhi Sports University.

The course structure, course curricula and content of the School shall be in the
nature of liberal academics and rigorous sports training. The academic content of
the course curriculum may, be based on the institutions administering liberalized
schooling system like the National Open Schooling System (NIOS) or Delhi
Patrachar Vidhyalaya and the corresponding content of the Sports Training

module shall be developed by the School and approved by the Sports and
Academic Council of the University.

The school may be affiliated to the Central Board of Secondary Education ur a
board of Physical Education established by the Govt. Of National Capital
Territory of Delhi if it is not possible to get such affiliation from CBSE because
of its stated objectives of the liberalized academics and rigorous sports training
maodule,

The day to day functioning, administration and management of the school shall be
under the control of the Principal of the School, The position of the Principal of

the School shall be equivalent to the position of the Director, Communily
Outreach and Extension Services.

The overall supervision and the administration of the school shall vest in the Vice
Chancellor of the University. However, with a view to promote L as a
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professionally managed institution for sports, the school shall have an
autonomous character.

{viii} The school shall endeavor to develop its own academic and sports intfrastructure
and facilities in tune with the requirements of the school children. The school will
have University appointed teachers and sports professionals for imparting day 1o
day teaching and the sports training to its students,

Statutes:-
Subject to the provisions of this Act, the Statutes may provide for all or any of the
following matters, namely:-

(i) the constitution, powers and functions of the authorities and other bodies of the
University, as may be found necessary Lo be constituted from time to time;

(1) the election and continuance in office of the members of the authorities and
bodies of the University, the filling up of vacancies of members and all other
matters relating thereto which the University may deem necessary or desirable 1o
provide:

[l

(31 the manner of appointment of the officers of the University, terms and conditions
ol their service, their powers and duties and emoluments:

(iv) the manner of appointment of the teachers, sports professionals and the sporis
trainers of the University, other academic staff, and other emplovees and their
emoluments;

(v) the manner of appointment of teachers and other academic staff waorking in any
other university for a specified period for undertaking a joint project, their terms
and conditions of service and emolumenits;

(i) the terms and conditions of service of the-

{(vii)  teachers and other members of the academic staff appointed by the University:
and

(viii}) other employees whether appointed by the University;

{ix)  the constitution of the pension or the provident fund and the establishment of an
insurance scheme for the benefit of the employees of the University:

(%) the principles governing the seniority of employees of the University;
(xi) the procedure for any appeal by an employee or a student of the Univefsit}’:
(x11) conferment of honorary degrees;

(xili) institution of fellowships, scholarships, studentships, medals and prizes and other
incentives ;

{(xiv) maintenance of discipline among the employees of the University;

(xv) establishment of chairs, university schools of studies. Centres and Sports
Divisions;

(xvi) the delegation of powers vested in the authorities or the officers of the University:
and;

(xvii) all other matters which, by or under this Act, are to be, or may be, provided for by
the Statutes.

Making of the Statutes
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(i)

(i1)

(iii)

(iv)

(v)

The first Statutes shall be those made by the Government with the prior approval
of the Chancellor within thirty days of the notification of this Act.

The Board of Management may, from time to time, make new or additionul
Statutes or may amend or repeal the Statutes referred to in sub-section{1):

Provided that the Board of Management shall not make, amend or repeal any
Statutes affecting the status, powers or constitution of any authority of the
University until such authority has been given a reasonable opportunity of
expressing its opinion in writing on the proposed change and any opinion so
expressed within the time specified by the Board of Management has been
considered by the Board of Management.

Ewvery new Statute or addition to the Statutes or any amendment or repeal thereof
shall require the approval of the Chancellor, who may assent thereto or withhold
his assent or remit it to the Board of Management for reconsideration in the light
of the observations, if any, made by him.

A new Statute or a Statute amending or repealing an existing Statute shall not be
. . . 3 [
valid unless it has received the assent of the Chancellor:

Motwithstanding anything contained in the loregoing sub-sections, the Chancellor
may make new or additional Statutes or amend or repeal the Statutes referred to in
sub-section (1), during the period of three years immediately after the
commencement of this Act.

43, Publication of the Statutes in the Official Guzetic of the Government:-

(i)

(ii)

(1ii)

Every Statute made under this Act shall be published in the official Gazette of the
Government,

Every Statutes made under this Act shall be laid, as soon as may be aflter it is
made, before the House of the Legislative Assembly of Delhi while it is in session
for a total period of thirty days which may be comprised in one session or two or
more successive sessions, and if, before the expiry of the session immediately
foellowing the session or the successive sessions aforesaid, the House agrees in
making any modification in the Statute or the House agrees that the Statute should
not be made, the Statute shall thereatier have effect only in such modified form or
be of no effect, as the case may be; however, any such modification or annulment.
as the case may be. shall be without prejudice to the wvalidity of anything
previously done under that Statute,

Any moedification in or annulment so made o the Statutes shall be notified in the
official gazette of the Government.

44, Ordinances

(1)

Subject to the provisions of the Act and the Statutes, the Ordinances may provide
for all or any of the following matters, namely:-

(a) the admission of students, the courses of study and the fees therefore. the
qualifications pertaining to the award of degrees, diplomas, certificaies
and other academic and professional distinctions, the conditions for the
grant of fellowships and awards and the like;

(b} the conduct of examinations and assessment, including the terms and

conditions of office and appointment of examiners and assessors lov
sporting activities

() the conditions of residence of students and their general discipline;
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47.

(if)

(iii)

(d) the procedures for the settlement of disputes between the employees and
the University, or between the students and the University;

(e} maintenance of discipline among the students of the University;

3 Regulation of the conduct and duties of the employees of the University.
and regulation of the conduct of the students of the University;

(2) the categories of misconduet for which action may be taken under this Act
or the Statutes or the Ordinances; and

(h) any other matter which, by or under this Act or the Statutes, is to be. or
may be, provided for by the Ordinances.

The first Ordinances shall be made by the Vice-Chancellor with the prior approval
of the Government and the Ordinances so made may be amended, repealed or
added to at any time by the Board of Management in such manner as may be
prescribed.

Subject to the provisions of thiz Act or the Statutes made hereunder, any new
Ordinance or an amendment to an existing Ordinance shall be made by the Board
of Management.

MNotification of the Ordinances

(i)

(ii)

(111}

(iv)

Every Ordinance approved for making or amendment shall be sent o the
Chancellor within three weeks from the date of its approval by the Board ol
Management.

The Chancellor may alter, annul or make such changes to the proposed
Ordinances or proposed amendment to an existing Ordinance as it deems fit.

The Ordinance as approved by the Board of Management or as amended. altered
or changed by the Chancellor, as the case may be, shall be notified by the
Registrar under his hand and seal. The new or amended Ordinances shall come
into effect on and from the date of its approval.

The notified Ordinances shall be laid betore the Board of Management in is
forthcoming meeting in the form of the Action Taken Report,

Regulations

(i)

(11}

(iii}

(iv)

The authorities, the academic and the administrative departments ol the
University may make Regulations consistent with this Act, the Statutes and the
Ordinances, in the manner presceribed by the Statutes for the conduct of their own
business and that of the committees, il any, appointed by them and not provided
for by this Act, the Statutes or the Ordinances.

All the Regulations made by the academnic and the administrative departments
shall be placed before the Viece Chancellor for its approval. The Vice Chancellor
may approve it with such changes as it deems fit or approve it without any
changes.

The Regulations as made by the authorities of the University or as approved by
the Vice Chancellor shall be notified by the Registrar within three weeks lrom the
date of its making or approval as the case may be.

Every Regulation shall come into effeet on and after the notification by the
Registrar,

Annual Report
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(i)

(i1i})

The annual report of the University shall be prepared under the directions of the
Board of Management which shall include, among other matters. the steps taken
by the University towards the fulfillment ol'its objects.

The annual report so prepared shall be submitted to the Chancellor by such date as
may be prescribed,

A copy of the annual report, as prepared under sub-section(1), shall also be
submitted to the Government which shall, as soon as may be, cause the saume to be
laid before the Legislative Assembly of Delhi.

Annual Accounts

(i)

(i)

(11}

{iv)

The annual accounts and the balance sheet of the University shall be prepared
under the direction of the Board of Management and shall at least once every year
at intervals of not more than fifteen months, be audited by the Comptroller and

Auditor General of India or such person or persons as he may authorize in this
behalf.

A copy of the accounts together with the audit report shall be submitted to the
Chancellor along with the observations, if any, of the Board of Management.

Any observation made by the Chancellor on the annual accounts shall be brought
to the notice of the Board of Management, and comments of the Board of
Management shall be resubmitted to the Chancellor.

A copy of the accounts together with the audit report, as submitted to the
Chancellor, shall also be submitted to the Government, which shall, as soon us
may be, cause the same to be laid before the Legislative Assembly of Delhi.

Withdrawal of degree or diploma

(1)

(i)

(iii)

(iv)

(v}

The Board may either on its own motion or on the recommendation of the
Senate, withdraw any distinction, degree, diploma or privilege conferred on. or
granted to, any person, by a resolution passed by the majority of the tolal
membership of the Board present and voling at the meeting, if such person huy
been convicted by a court of law for un offence, which, in the opinion of the
Board. involves moral turpitude or if he has been guilty of gross misconduct,

MNo action under sub-section (1) shall be taken against any person unless he hus
been given an opportunity to show causc apainst the action proposed to be taken.

A copy of the resolution passed by the Board of Management shall be
immediately sent to the person concerned.

Any person aggrieved by the decision tuken by the Board of Management may
appeal to the Chancellor within thirty days from the date of receipt of such

resolution.

The decision of the Chancellor in such appeal shall be final.

Conditions of Service of Employees

(1)

(i1)

The University shall enter into a written contract of service with every employve
of the University appointed on regular basis or otherwise and the terms and
conditions of the contract shall not be inconsistent with the provisions of this Act.
the Statutes and the Ordinances/Regulation.

A copy of the contract referred to in sub —section (i) shall be lodged with the

University and a copy thereof shall also be furnished to the employee concerned.
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Tribunal Arbitration

(i) Any dispute arising out of a contract of employment referred to in Section 50
between the University and the employee shall be referred to a Tribunal of
Arbitration which shall consist of one member nominated by the Board ol
Management, one member nominated by the employee concerned and an umpire
to be nominated by the Chancellor.

(i1} Ewery such reference shall be deemed to be a submission to arbitration on the
terms of this section within the meaning of the Law of Arbitration as in force, and
all the provisions of that Law to the extent such provisions may be applicable.
shall apply accordingly.

{(ii1)  The procedure for regulating the work of the Tribunal of Arbitration shall be such
as may be prescribed.

(iv) The decision of the Tribunal of Arbitrution shall be final and binding on the

parties, and no suit shall lie in any court in respect of any matter decided by the
Tribunal

Provident and Pension Funds

The University shall constitute for the benefit of its employees such provident fund or
pension fund or provide such insurance schemes as it may deem fit in such manner and
subject to such conditions as may be prescribed.

Filling of Casual Vacancies

All the casual vacancies among the member (other than ex-officio members) of anwy
authority or other body of the University shall be filled, as soon as may be convenient, by
the person or body who appoints, elects or co-opts the members whose place has becone
vacant and any person appointed, elected or co -opted to a casual vacancy shall be a
member of such authority or body for the resicdue ol the term for which the person whose
place he fills, would have been a member.

Protection of Action Taken in Good Faith

No suit or other legal proceeding shall lie in any court against the University or againsl
any authority, officer or employee of the University or against any person or body of
persons acting under the order or direction of any authority or officer or other employee
of the University for anything which is in good faith done or intended to be done in
pursuance of the provisions of this Act or the Statutes or the Ordinances.

Mode of Proof of University Record

A copy of any receipt, application, notice, order, proceedings, resolution of any authority
or commilttee of the University, or other documents in the possession of the University. or
any entry in any register duly maintained by the University, if certified by the Registrar
s0 designated shall, notwithstanding anything contained in the Indian Evidence Act, 1872
or in any other law for the time being in force, shall be admitted as evidence of the
matters and transactions specified therein, where the original thereof would, il produced.
have been admissible in evidence.

Power to Remove Difficulties

If any difficulty arises in giving effect to the provisions of this Act, the Government mav.
by order, published in the official Gazette, make such provisions. not inconsistent with

the provisions of this Act, as appear to it to be necessary or expedient for removing the
difficulty:
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Provided that no order shall be made under this section after the expiry of three
years from the commencement of this Act.

57.  Transitional Provisions
Notwithstanding anything contained in this Act and the Statutes,

(i) The first Vice-Chancellor and the first Registrar shall be appointed by the
Chancellor and they shall be governed by the terms and conditions of service
specified by the Statutes ;

(11)  The Registrar and the Controller of Finance in Delhi Sports University shall be
appointed by the Government.

(iti)  The first Board of Management shall consist of not more than fifteen members
and not less than nine members respectively who shall be nominated by the
Chancellor and shall hold office for a term of three vears.

(ivi  Till such time statutes. ordinance and regulations are made by the designated
authority, the statutes, ordinances and regulations of Guru Gobind Singh
Indraprastha University, Delhi. to the extent they are relevant and have been

adopted by the Board of Management by a notification, shall be applicable for
Delhi Sports University.

Salient Features of Delhi Sports University Bill, 2019

The Delhi Sports University shall be established by an Act of the State Assembly of the
National Capital Territory of Delhi. The Chancellor of University will be the Lt. Governor of
Delhi and the President of India shall be the Visitor of the University. The Vice-Chancellor, who
should be a scholar or a sports person of International eminence with administrative experience
in a national level institution of sports is to be appointed for a period of five vears and he/she
would be selected by a Committee of three members. Composition, powers and manner of
functioning of the authorities of the University, namely, the Court, the Senate, the Board of
Management, Council of sports and Academics and Finance Committee are included in the draft
tegislation. Provisions for framing of statutes and regulations, a provision for submission of
Annual Report of the University to the Government and placing of the same before the
Legislative Assembly has also been provided. All staff and faculty members of the University
would be engaged on Contract basis, on the pattern of the University of Guru Govind Singh

Inderprastha University, and the manner of their permanent engagement could be laid down in

the University’s statutes subsequently.

The Bill has been passed by the Legislative Assembly of the National Capital Territory of
Delhi on 2™ December. 2019,

A /
DELHI {ﬁﬁwas Goel)

Dated 02" December, 2019 Speaker,

Legislative Assembly of the
National Capital Territory of Delhi



